
- 

• 	6 

INDEX 

RA. / C P ?o . . . . $ • . . • . 
I.:.. 

1 _p / 1A _A.. .To. . ... . ...-. . ........ . 1_I,... 

• 	•• • 	GtAHATIBENQ ••, 

• (DESTRUCTION OF RECORD RULES, 1990) 

Orders Sheet....,.... 	.,.,.. 	... 	Pg 	(... . 	..... 

Judgment/Order dtd..7.&LL 	...... PgL..,... ..... 	..... tol. 

3 Judgment & Order dtd 	. 	Received from H C/Suprexne Court 

0 A..... 	.. 	••• 	... 	1 	..... 	Pg .(....... .,......,..to............. 

E.P/IvI I..., 	.... 	 . 	... 	.. 	.. 	..,...,.,,...,......,..Pg......................tO................... 

• 	 • 
- 	6. • R.A/C.I. . . .. ....... 	. . . ....• .. .. . . . •...•., ......... . ...Pg.. .lIp•• ..... ..a.... ...tO........,,........ 	. . 	 . 	 • . 	 - 

.......,.....Pg.t. 

41•lI 

t-g' 	leply... 	...... 	 • 	... 	. 	I'g .................. 

100 •.Ari 	other.Pape-rs.......... 

I',lerrio of .Appearance . . •. 	. 	. . •,, 	,, 	•• 	.. 

Additional Affidavit 	 . 	. 	. 	.. 	.,.. . 

13.WrittenArments 	. 	
. 	 . 	

... •. 	. 	... 

Anieridernent Ieply by Re spoidents. .......... . 1ll • 	• •,, ,, , • , ......,.,,. 

Amendment Reply filed by. the Applicant 	•ll SI 	 • 

16 	Counter Reply....... . . 	. . 	.. 	 . 	., 	
... . . 

0- 	 - 	 • 	 . 	

0 



i1 Ft W E T RI BUNAL : GUAH 	I B ENCH 	GUWAHAT I 
CENt PL 4 DMIN 

OhIG INhL 	PLN .NO OF 1995' 

OF 495 
NO. 	) CONtEW 	APLN.NQ. OF 	IN 

OF /195 (IN . 	N. 	) 
REVIEW APiy.NO'a. 

MISC.PITI0N NO 0F11995 (IN 	NO. 	) 

,,. APPLICANt (S) T * 4C4W. 

•4_.s".t. .•• 	•..'se* 	RESPONDENT(S) 

the ikpplicant(,$) 	..e 
For 

M . 

FC)k the nespondent(s, . 

a. • • • • • • • • • 	• • I • 	I 	I • •' • I I I S S • 4 • 	' 	 a i 	• • • • • • • . .. • a I I • • • I I I S 5 5 5 • • • 	• • • • 
ORDER 

. 	: OFFICE NOT 8 	 DTE 
.••• 	,j 	.bIl• •. 

13.10.9 Learned counsel Fir J.L.Sarkar 

assisted 	by 	Fir G.P..BhOWmjCk, 	Fuss 	B. 

..Rajkhowa and Mr S.Shome for the applicant 
form and withiu 
C.F.OfP*s 5O moves this application on the ground • 

d 	sit 	vidc 
that it concel'n5 very urgent matter as 

IPO/I3D N) the service of the applicant will stand 

h ated terminated on 	15.10.95. It has been 

ubmitted by him that the applicant had 

- • worked since 1984 and his service has 

• been renewed from time to time before 

the date of expiry of his term. However, 

in this year there has been no fresh 
• 

order of appointment 	for continuing him 

in the service. 

This is a Division 	Bench matter. 

Place before the Division Bench for 

• consideration of admission on 	16.10.95. 

Fir S.Ali,learned Sr.C.G.5.0 	seeks 

to appear on behalf of the respondents. 

Heard Mr Sarkar and Mr All on the 

interim relief prayer. Pending considera 

tion of admission of this application 

he respondents are directed not to 

terrniçate the service of the apçliCaflt. 

a • • I S •.• • • S0 S S I S *54 • . IS I •'5I I • SI I S 5. I S • ••• •• S I 5*5 •• I I •• S 

/ 	(corrtd.to Page No.2) 
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Page No. 

QA/rA/cP/RA/IVp. No. 	of 19 O.A. 241/95 
a•• 	• •. I•$. •4•I•.'... 	..' 	....... 	 94 11 	••I••.. 

OFFICE NOtE 	 QATE 	 ORDER - - 
••IIIsi,,..•t. 	 •••••e.... •*II•I•s. 

- 	 ' 
1 	

13.10.95 	 List on 16.1O.g5 for Consideration 

I of admission and uterim relief prayer, 

copy r th!s order may be furnished 

to the ColJflsel of th'e çàt±es, 

- 0 	
'Fie6er 

'16.10.95 GP. Bhowmik/Jvlr S. All. 

By consent adjourned to 26 10 95 

in order to enable 'the respondents tok instruct 

Mr All.. Ad interim order granted dn l'3.10.95 

to continue till further orders on admission. 

Vice-Chairman 

• 0 

26 • 10.. 95 

--V 

L i(vA: 

Mt G.P.Ghowmick for the applidant. 

Fir S.A1i,S - r.C.G.5.0 for the rOspondent• 

Respondents have filed written state 

ment today. On that basis the O.A. cn be 

disposed of'.However,Iir'Bhoumjck controverts 

the state'Fnent that presently there is no 

vacancy available. The representative of 

the department maintains that there is no 

vacancy. fir abdwaviC8 states that according 

to his instructions there are 10 vacancjes, 
r 

in--the circumstances the applicant may file 

a tbjoinder. Fir Ali is requested to obtain 

further instructith,.,f.actual position. 

Adjourned to 9.11.95 for admission. 

Ad-imbrder to continue. 

Mrnber 	 - 	'!,ce-rhajrrnan 



- 

0.A.24/95 

26.10.95 	Mr G.P.BhowfliiCk for the Epplicant. 

Mr S.Ali,Sr.C.G.S.0 for the 

respondents. 

Respondents have filed written 

• 	 statement today. On that basis the O.A. 

can be disposed of. However, 1r Bhoumick 

controverts the 6tatlement that presently 

there is no vacamicy available. The 

representative of the department main- 
- 	

tains that tere is no vacancy. Mr 

Bhoumick states that accordinj to his 

irstructions there are 10 vacancies. 

• 

	

	 In the circumstances, the applicant may 

file a rejoinder. Mr Ali is requested 

to obtain further instruCtionfl factual 

position. 

adjourned f'or admissicn to 9.11.95. 

gd-interi'm order to continue. 

Member 	 Jice-Chairman 

pg 

•Mr.J.L. 5arkar with Mr.G.P.Bhow 

• 	
nick for the applicants(in both origi- 

ç 	 " nal applications). 

Mr.S.A]J. ,Sr.C.G.S.C. for the 

respondents '(in both the appl1catioi). 
•r 	 ''L/A. 1krguInez'ts of both the counsel 

• }' 	
- 	 are heard and concluded Tment 

cteii.verect'in trie- Court. App.Llcatlon 

is disposed of. 
• 	

- 

M • • 	 Vice-Charnan 

im 

/ 
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	MroJ,L.arkar with Mr.G.P.Ehow. 

mick for the ápplicants(in both origi-

nal applications). 
S A li S Mr. • 	r.C.G.S.Co for the 

respondents(in both original applica- 

tions). 	
V 

j 	 V 	 Arguments of both the counsel 

are heard and conc1uded.Judgment 

• j 14?, 	 delivered In the Court. Application 

isdisposedof. 

i& VM6r9 	
,41UA 	 V  

/-/ 	 Member 	 Vice-Chairman 

V 	

- 	 in 

V 	

V 	 V 



I ,  

CENTRAL AD1INISTRATflIE TRIBUNAL 
GUWAHAT1 BENCH : 	GUWAHATI-5. 

0OAONO 241/95 & 242/95 
T.A. NO. 

DATE OF DECISION 	9-11-95 

Padmanava ROY(V\ 	
(PETITIONER(S) 

Djba)cr Uas & Ors.L. o? -k2 

Mr.J.L.Sarkar and Mr.G.P.BhOwmiCk 	 AQJ0CATE FO THE 
PETITIONER (3) 

VERSUS 

RESPONDENT (s) 

Mr., U. Sr.C.G.3.C. 	 ,1DJUL.
f.' TE FOR THE 

RESPONDENT. (s) 
Ofç. 

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI, VICE—CHAIRMAN 

THE HON.' BLE •SHRI G.L.SANGLYINE, MEMBER(ADMN) 

1. Whether Reporters of local papers may be allowed to 
see the Judgmeflt ? 

2, To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of 	rf 
the judgment ? 

Whether the Judgment is to be circulated to the other 
Benches ? 

Judgment delivered by Hon'ble VICECHAIRNAN 



I 	 CENTRAL ADMINISTRATIVE TRIBUNAL 	4 
c 	 GUWAHATI BENCH 

Oxigina]. Application No.241/95 end 242/950 

Date of Order: This the 9th Day of November 1995. 
bA4_o 4 I S1s 

1, Shri Padmanavê Roy, 
5on of 5ri S.C,Roy, 
W.R. & F.F.Division C.W.C. 
Dibrugarh 

' 2. Shri Dibakar Das 
50j of Late Bhopal Ch.Das 
West Cowejdjnghee 
Ashok Path, K.P.Road, 
Dibrugarh. 

Shri Naen 1as 	 - 
Son of bri Ku]theswar Das, 
Resident of Mohanaghat Khania G00 

P.O., P.S. & District Dibrugarh. 

Saswati.Mitra 
daughter of Late Bholanath Mitra 
esident of Dibrujan, Jainnagar Colony. 

• 	 P.O., P.S. & District Dibrugarh. 

Shri Ajay Sinha 
• 	 Son of Ranjit 5inha, 	 - 

c/o.D.N.Sarkar 
Subhashpally, Dibrugarh 
P.O., P.S. & District Dibrugarh. .•. 	•.. Petitioners 

By Advocate Mr.J.L. 8arkar, Mr.G.P.BhowmiCk, 
Mr.B.Rajkhowa 
Mr.B.Sharma. 

- 	-•,s- 	••, 	- - 

1. Union of India, 

Central Water  Commission, 

Govt of India represented by Chairman, 
C.W.C, R.K. Puran, 
5ewa Bhawan, 
New Delhi-66, 

Executive Engineer, Central dater Commission, 
Upper Brabmaputra Division, 
P.O. Central Revenue Building • 	 Dibrugarh. 786003. 	• 	 ... 	... Respondents 

By Advocate  Mr.S. 1 1i, Sr.C.G.S.C. c'-' Lrl?h 

-°MMc,i 0 R D E R 

\ 
CHAUDHARI J (vC): 

Mr.J.L.Sarkar with Mr.G.P.Bhowmick for the 

applicants(in both original applications) / 

Mr.S.Ali, 5r.C.G.S.Ce for the respondents (in both 

the applications) 	I 

rA 
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Both the 0.As admitted. Notice waived. 

Sr.C.G.S.C. appears for the respondents. 

By consent taken up for final hearing. 

1. 	All the applicants concerned in both the above 

originalapplications were appointed as Khalasis in the 

Central *ater Commission at Dibrugarh Division, by order 

issued by the Deputy Director on respective dates mentioned 

below:- 

• 	i) Applicant in O.A.241/95 	9-5-84. 

ii) Applicants  in 0.A. No.242/95 

Date 
Applicant No.1 	

29-5-92 

Applicant No.2 	 29-5-92 

Applicant No.3 	 29-5-92 

Applicant No.4 	 30-5-92 

The appointments were made on purely tempo-

rary basis for specific period. After each specific period 

the appointment was purported to be terminated and the 
applicants were re-engaged for specific duration. The 

nature of appointment was seasonal appointment. The 

last order of engagement of all the applicants made on 

purely adhoc basis dated 6-5-95 stated that the post 

.as purely adhoc and will continue maximum up to 15-10-95or 

requirement of job whichever is earlier and will not 

confer any title of further employment of any kind. Appre-. 

hending the discontinuation after 15-10-95 the applicants 

appraoched the Tribunal by the instant applications on 

15-10-95. They fray that their services may be regularised 

in the post of Khalasi by absorbing them against = vacant 

contd/- 

- I M/ 

/ 
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posts. By  interim order dated 13-10-95 the respondents were 

directed not to terminate the service of the applicants 

until further orders. 

The case of the applicants is that during th-e 

long period since the dates of their initial engagement 

they have continuously worked for more than 240 days and 

they have thus become entitled to be regularised. 

The respondents have inter alia contended in the 

writien statement that the applicants were appointed to 

the posts of seasonal work charged Khalasis and the appoint-

ments related to limited purpose as the services were 

utii.ised during monsoon period for specific purposes of 

data observations etc. The respondents also point out that 

presently there is no vacancy available in. the Upper 

Brahmaputra Division, CtC, Dibrugarh (hssam)  and that 

whenever vacancies will arise in the regular workcharged 

Khalasi category these will be filled up from amongst 

seasonal workcharged Khalasis according to the seniority 

and fitness maintained for the purpose in accordance with 

the diredtions of the Central AdmInistrative Tribunal, 

Abmedabad Bench in 0.A.No.416/1986 and 417/1986 and further 

that the practice of regularisation of servièe of seasonal 

V Khalasis has been observed in the pcst and will be observed 

in future also. 

Having regard to the fact that the applicants were 

engaged from time to time for seasonal work it is not 

possible to direct their regularisation straightaway par-

ticularly as it is stated by the respondents that there 

are no vacancies available at present. The assurance given 

by the respondents in the written statement that when 

vacancIes will arise in future they will be filled up on 

contd/ 

VL----- 
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the basis of seniority of seasonal Workeharged Khalasi 

in our opinion should satisfy the applicants. We agree 

with the observations of the Calcutta ench of the 

CAT in Q.A. 136/92 decided on 25-6-92 that a casual 

labourer has no right to regularisatjon merely because 

he has worked for several yearsas such if no vacancies 

are available for such regularisation. 

4. 	Mr.S.li, r,C.G.S.C. èn instructions of 

Mr.K.K.Saha,SSA Executive Engineer, Central Water 

Commission Dibrugarh who was present to assist him , 

v informed us that at present there are no vacancies to 
I,  

be filled up as also produced a letter of the Government 

of India CWC dated 26-9-95 to the Superintending 

Engineer }I.O.C, CWC, Guwahati stating that a Scheme 

for grant of Temporary 5tatus, Regularisation of service 

of workecharged employees is being processed in the 

Commission and it was anticipated that completion of 

procedure requirements may take sometime. Mr.Bhowmick 

on earlier occasion seriously disputed the correctness 

- - 

	

	of the statement- of the respondents that there are no 

vacancies available and submitted that according to 

his instrudtions there are 10 vacancies availabLe. To-day 

Nr.arkar on behalf of the applicants has filed an 

application stating that there are 12 posts lying vacant 

in the Division and seeking a direction to the respon-

dents to produce "staff position return" of last six 

months in the Brahinapu-tra Division. 

5. 	Since the controversy raised relates to the 

factual position and as ittothe applicants who assert 

that there are vacancies existing when it is stoutly 

denied by the respondents the mere averment that there 

are posts lying vacant and the entire gamut of staff 

11 	

contd/-u. 

;-, 
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position may be examined is a difficult proposition 

to be accepted without even prima fade evidence being 

produced. After this position was made clear r.Sarkar 

submitted that the respondents may be directed to 

ascertain the position and thereafter to consider the 

question of regularisation of the applicants taking 

into account the fact that they have worked for more 

than 240 days and under the policy of the Government 

they are eligible to be absorbed and they should not be 

rendered jobless. 	 / 

6. 	In the light of the above circumstances follo- 

wing order is passed: 

1) The respondents may 5acertain whether 

vacancies are available to be filled up 

as claimed by the applicants in the appli- 

cation fi,!led to-day in 0.A.241/95. If any 

vacancies are available theapplicants may 

be considered In accordance with their 

seniority and eligibility for being appoin- 

ted on regular Workcharged establishment. 

 In the event of there being no posts availa- 

ble presently the respondents shall consider 

the case of the applicants as and when 

vacancies will arise in future. 

 The respondents shall give benefit to the 

applicants of the scheme which is under 

preparation for granting temporary status 

and regularisation of service, as and when 

the scheme is implemented byt subject to 

eligibility and seniority of the applicants 

as may be required to be satisfied. 

I 	 contd/- 
I. 
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iv) Tjjj  the applicants could be considered 

for regularisation in the aforesaid namer 

it is hoped that the respondents will try 

to continue them on temporary engagement to 

the extent possible and may not terminate 

their services immedJately merely on the 

- ground of diposal of these O.As. 

Both. the QAs are disposed of in terms of the above 

directions. The interim order of stay dated 13-10-95 
• 	

stands vacated consistently with the aforesaid directions. 
I 	 kA.fr w 	 0 	Q) 	.. 

GGLyIN 
MEMBER(ADMN) 	 M.G.CHAUDHARI  

LM 
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IN THC CENTRAL ADMINISRX L'IVE TRIBUNJ-L 

(iiUM.'1'J. BENCH 

CASE MO. 	 OF 1995 

Sri Padmanava Roy 	...., 	 Petitioner. 

-Vs- 

1. Union of India & 2 others..... Respondents. 

I N D E X 

Serial No. 	Particulars 

1. Petition 

2. l4nnexure - 1 

3. Annexure - 2 

4. Annemire - 3 

5. exure - 4 

6. •Annxure - 5 

7. nxure - 6 

8. Annexure - 7 

9. .Pnnexure - 8 

10. Anrieure - 9 

11. Jnnexure - 10 

12. Annexure - 11. 

)• W L- V A-  

IL. \S 	 zr 

Page Number 

1 to 7 
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• 	IN THE CENTRAL M)NINISTFATIVE TRIBUNAL 

- 	 GAUHATI BENCH. 

	

• 	
SHRI PAD4ANAVA ROY., 

S on - of Sri S • C. Roy 

• 	 W.R, & P.P.Djvjsjon CIW.C. 

• 	Dibrugarho 
.... 	PETITIONER. 

• 	 ..VERSUS.- 

	

• 	 1.UNION OF INDIA, 

2.CENTRAL WATER CONNISSION 

	

• 	 GOVT. OF INDIA REPRESENTED 

	

• 	 by Chairrnn, 'C.W.C. R,K.Puran, 

Sewa Bhawan, 

New DeIhj66 

3 .EXECUTIVE ENGINEER, 

CENTRAL WATER COISSION, 

Upper Brqhmaputra Division, 

• 

	

	 P.O.Central Revenue Building, 

Dibrugarh-786003 

RESPONDENTS. 
S 

• 	 1. Appointment Order No.UBD,'DibmC_3/1612_16 

• 	 dated 28-4-95 issued by ExecuUve Engineer, 

U.B.Djvi1 	C.W • C, Dibrugarh 

	

• 	 2 .Jurisdictiai of .the Tribunal : 

S 	
The applicant declare that the subject 

	

• - 	 matter of the Order against whIch * he want 

• 	 redressal is within the jurisdicticn of the 

Tribunal. 	 • 

Contd.. • .2 
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1 

4 

-(2)- 

• 1 •  

3. Limitatici: 

The applicant further declare that the 

application is within the limitation period 

prescribed in Section 21 of Administrative 	- 

Tribunal Act, 1985 	 S  

4 Pacts of the_case.. 

The applicant was initially appointed 

aKhalasi on 9-5-84 Vide Order NøW.RFFD/jb/ 

WC-3/1787-91 issued by Deputy Director W.R •& F.F. 

Division C.W.C. Dibrugarh for a period from 

15-5-84 .•t 15-10-84 on a pay of Rs232/ per 

month in the scale of pay of Rs.1963_220EB_3_232. 

The post was purely teorary and Was to continued 

upto 15-10-84 or on completion of work whichever 

was earlier. The said order is marked hereto 

as Aexe -2. Thereafter he was terminated 

and again reappointment as Khalasi in the 

same rhanner and with the same pay and in the 

same pay scale for the sane period for 1985 

and 1986 respectively. These orders are annexed 

herewith and marked as Annexure3 and 4 respect-. 

ively.Then thereafter he was again reappointed 

in the sae post for same period with a new 

pay of ls.750/- in the new pay scale of Rs.750-

12-870.B..14-940/- from 1987 till 1995.These 

/ 

Contd...,(3). 	- 



-(3)- 	- 

• appointment orders are annexed herewith and 

marked as Annexure -5,6,7,8,9,10 and 11 res-

pectively 

• 5. Ground for reLief with legal provisions: 

:The applicant is a citizen of India by 

birth and entItled to the funamental rights 

guranteed in the Constitution He has his right 

• 	 to earn his livelihood, equal oppurtunity in 
/ 
	

the matter of public employment -an1 right to 

equality. The terrorary appointment of applicant 

or a short period each ear; on Adhoc basis 

without future prospect and increase of pay even 

in the pay scale given in the appointment letters 

are violative of the provisions enshrined in 

Article 14,16 and 21 of the Constitution of 

India -.The said appointments are also violative 

of the various statutory rules and laws  laId 

down by various Courts and Tribunals. It is to 

be mentioned specifically that the applicant 

is about to cross the age bar imposed on 

Central Govto employment of the aforesjd Category. 

He will suffer irreparable loss if his post Is 
not regula*rised. 

• 	• 	 • 	COntd.,..(4). 



1 

Details of the ren'cediesexhaused,: 

Does not arise .Ther is no statutory provi-

sion for appeal/representation. 

Matters not previously filed or pending 

with any other Court: 

The &pplicat further declare that he had 

not previously filed any application writ petition 

or suit regarding the matter in respect of which 

this application has been made before any 

Court or any other authority or any other bench 

of the Tribunal nor, any such application, 

writ petition or suit is pending before any of 

them. 

Relief Sought: 

In view of the facts mentioned 

in para 4 and 5 abre the applica n t pray for 

following reliefs: 

i)eFor regularistion of his 

service in the pos t of Khal as i at 

present holding by the applict whIch 

will continue upto 15-10-95. 

ii).For absorbing the applica nt 
10 

in the postat present lying vacant 

with the respondents and particularly 

with resporidnnt No.3 

'I 	 . 	 Contd,.(5). 



.t .  

• 	• 	 -(5)- 

. s . 

iii) • Or in the alternative to 

give a direction to the respondcnts to 

considerthe case of.aopiicant in future 

regilar employment without any agerestric- 
S 

tions imposed upon him and consider his 

-. 	 seniority accordingly. 

iv). The applicant further prays 

that he may be allowed to present this 

applicatiOn as his cause is same and the 

same may beaccepted as such 

9 #  Interim Order if any prayed for :- 

It 1 s prayed that till 

disposal o hearing of this petition the 

order for continuatia of the post 

maximum upto15-10-95 of requirement 

of job whichevEr Is earlier as mentioned 

is Annexure 	 4 may be staye 

and the .ppiIéant may be. al(lowea to 

continue his respective service in 

his respective post. 

• 10. PARTIULRS OF POSTAL ORDER/ENK DRAFT. 

• • 	•• 	Contd...(5), 

11 
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-(6)- 

11. 	LIST OF ENCLOSURES. 

ANNEXURE-? :- Appointment Order dtd.6-5-95 

of the applica nt. 

ANNEXURE -2:.. Appointment Order dtd. 9-5-84 

of the applicant. 

ANNEXURE-3 :- 	lppointmit Order dtd.14-5-85 

- 	 of the applicant. 

ANNEXURE. -4:- AppoIntment Order dtd. 2-5-86 

of the applican t. 

ANNEXURE -5 :- Appointment Order dtd. 14-5-87 

of the applicant. 

• ANNEXURE -6 :- Appointment Order dtd.. 10-4-89 

• 	 of the applicant. 

ANNEXURE -7 :- Appointmt Order dtd. 2-5-90w 

of the applicant. 

ANNEXURE -8 - Appointment Order dtd, 2-5-91 

of the applicant. 

ANNEXURE-9 :- Appointmait Order dtd. 2-5_92 

of the applicant. 

ANNEXURE -10 : Appointment Order dtd. 14-5-93 

of'the applicant. 

ANNEXURE-li:- 	Appointment Order dtd. 29-4-94 

of the aplicat. 

• 	
. 	Contd..... (7). 

0 
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-(7)- 

V.E R I F I C A T I 0 N 

I, Shri Padrnanava Roy, Son of Sri S.CRoy, 

aged about 30 years, working as Khalasl with 

Execubjve Engineer,C.W.0 Upper Brahmaputra 

Dibrugarh do hereby verify that the contents of 

paras 1,2,3,4,6,7 and 10 are true to my knowledge 

and para 5 arebeijeve to be true on legal advice 

and the contents of paras 8 and 9 are my humble 

sumissjon before the Ho 'ble Tribunal  

Sign ature of the applica nt, 

Dated : 12-10-95 

Dibrugarh e 	 / 
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207 99 
of :idi2 

Centr 1 4 cl tor Cmiiiss;jn 
U',Dr l3rah/nautra Divisjo 

±'.O. Central Revenue •ui1dang 
Dibrugrh. 786003 

Dated ,Dibruccarh the\'\-/9, 

OF OE 

a temporary The undersigned hereby offers the following person 

	

post of ihalasj(Seasoflai) on py o 	 per month In the 	a 	of 	y of 	
alon)jth dearness and other al1ow1cs at the rates admissjh1e (under and subject to the Cfldjtj05, 

1a.d d4own in tNe rules and oIers gowrning the 
grant of such allowances in force from time to t1n) Th post is purely adhoç 	wii3. OiflUQ maximum Uto 	lD 	r rcquirein o5 job Which.tjy i earj 	It would not conir any 	t1e of 
further emloynunt of any kind, he apointing authority reserves 
the rht of terminating the service of the appointee at ny cim wItht assigning any *reason and imndiatly on tindin auy.abse0 
from duty or any kind of negligence/ai1gj05 

He ahould dEiniLl rprt for duty at t following place € 	l 5 ..95CFN) fatling which the apo tniit order 
would automat lea fly stand cance1d. Nn request for ei.hr 

  PSbinq or OXtenson of date of joining shall be cntcrLi change of 
ç 	The appointee should perform his d uy with rL Sincerity 

and interest for the emergency flood forecasti.g job. 
No 	is adrnisjb1 	or jDini 	Lht p..;t, 	- ............................................................................ Si.. tNaffe and address 	;Exchange Regnand Place 	posting No. 	 . 	

. 	nam of ernJloymr)t I 
cxchange. - -- 1• 	-- - - - 	• 0.......-- 	- - -......-- 	,. 	.. .-- 	..

_• _•_._ - 
I j., S, Padm Nava Roy 	No. 3612 82 	Guest Room Nali.pooj,AshQmja Para, D rugar -• . Dlhrugath. 

• 	 •• 	

.__(• 

C Ri 	L. Dut::a 	) 

	

I 	EXCCUt±VC Enair-r 
Copy t :_ 

1. ersn concern 	(through poSt on his 	St known reSL.ntja1 address) , 

2 The •S5jstät 	
and Suba :ri S D1vj OnICJC 	

ngr and ZD (H1) - 't. 	Joning report may please be s.nt t this ffj 	irr du services be ProerIy Utilisod cith strict 51er\js-;- 

	

A;0A4 .0 /Concer nod S0ctiD,,1Inarge 
CÔflcrjed i .' 	'.th Steno 

ral 
ST 
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ANNEXtJRE - 2 

CARM: FOREGAST. 

GOVERNMENT OF INDIA 

CENTRAL WATER COi'fi4ISSION 

WATER RESOURCES AND FLOOD FORCTING DIVISION 

P.O. CENTRAL REVENUE BUILDING 

DIBRUGARM - 786003 

No. WRFFD/Dib/WC-3/1787-91 	Dated. Dihrugarh the 9-5-84 

ME MI ORANDU M 

Subject : OFFER OF TEMPORiRY APPOINTMENT TO THE POST 
OF WORK-CHARGED KHALASI. 

The undersigned hereby offers Shri Padma Nava 

Roy a temporay post work charged khalasi on a pay of Rs.196/- 

per month in the scale of pay of Rs.196-3-220-EB-3-232. He will 

also be entitled to draw dearness and other allowances at the 

rates admissible under and subject to the condition laid down 

in rules and orders governing the grant of such allowances in 

force from time to time. The post is purely temporary and will 

continue upto 15-10-84 on completion of work whichever is earli-

er. The appointment is purely temporary and wiliot confer any 

title to permanent employment. The appointing authority 	es 

reserves the right of terminating the services of the appointee 

at any time without assigning any reason. 

He should report himself for duty to C.F.F. sub 

Division CWC Dibrugarh with effect from 15-5-84 . If the candi- 

date fallssto report for duty to the prescribed period the 

appointment order will stand cancell. 

No T4/DA  will be admissible for joining the post. 

(J.Goswarrti) 
Deputy Director 

W.R.& F.F.Division e : CWC Dib. 

To, 

Shri Padma Nava Rpy 
dO S.C.Roy 

Nalia pool 

Sataang Mondir Dibrugarh. 

\ . 
C 
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NNEXURE - 3 

GOVERNMENT OF INDIA 
CENTRAL WATER COMMISSION 

WATER RESOURCES & FLOOD FOREC1TING DIVISION 
P.O. CENTRAL REVENUE BUILDING 
DIBRUGRH - 786003 

NO, WRFFD/Dib./WC-3/2274-79 	Dated Dihrugarh the 14-5-85 

MEMORANDUM - 

SUBJECT:- 	OFFER OF TEMPORARY APPOINTMENT TO THE POST 
OP WORK CHARGED KHALASI. 

The undersigned hereby offers Shri Padma Nava Roy 
a temporary post of work charged khalasi of a pay of Rs.196/- per 
month in the scale of pay of Rs.196- 220-EB-3-232. He wthll also 
be entitled to draw dearness and other allowances at the rates 
admissible under and subject to the condition laid down in rules 
and orders governing the grant of such allowances in force from 
time to time. The post is purely temporary and will continue upto 
15-10-85 on completion of work whichever is earliear. The appoin- 
tment is purely temporary and will not confer any title to perman-
ent employment. The appointing authority reserves the right of 
terminating the services of the appointee at any time without a 
assigning any reason. 

He should report himself for duty to W.R.& F.F.Divn. 
OWC Dibrugarh with effect from 15-5-85 if the candidae fails t 
to report to duty on the prescribed period the appointment order 
will stand cancell. 

No. T.WDA will be admissible for joining the post. 

Sd,'- 
J.Goswami) 

Deputy Director) 
W.R.& F.F.Division. OWC Dihrugarh. 

To, 
ahri Padma Nava Roy 
c/o S.C.oy 
W.R. & PF:Division CWC Dibrugarh. 

Copy forwarded to :- 
The Assistant Engineer C.F.F.Sub-Divisiofl cWC Dibrugarh. 
Joining report of above incumbent may please be sent to this 
off ice in thedue cource. 

The Employment OFFicer Employment Exchange Dibrugarh. 
with reference to his letter no. ACT /42/85/3369 Dated 
2-5-85 for informationi 
Account Branch W.R.& P.F.DivisiOrl OWC Dibrugarh ( in duplicate) 

Office order file No. G 5. 
File No. WO - 1. 

3d,'- Illegible 
J.Goswami 
Deputy Director 

W.R.& P.P. Division Dibrugarh. 

•y 
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GRAM : FORECAST6 	 PHONE 207 99' 

GOVERNMENT QF INDIA 
• cTx. W.NTER COMMSSI0N 

'WATER,_RES0UFCZS & FI0OD FORECASTING DIVI SION 
P,O, CENTRAL REVENUE BUILDIING 

DIi3RUGAi4 	78 003. 

NOO.WRFFDDjSb/WC.N/ , ., g. ç,Daed,Di.brugarh the______ 

MEMORANDUM SW 

SUBJECT ;-' 	OFFER OF TEMPORARY APPOINTMENT TO THE 
- ---a - 

d . 	 POST OF WOR$(-CHARGED K'ALASI. _-1.-• --, .__ -:-- -- 	• 
- 	- The ufldersigned heoy Qffers Shri kd1'iirc Ro 

- 	 a teinrary post of work-charged 
Khalasi orj'Pay cf Rg 196/r ocj morLiri the scale of 
pay of Ra, 19322Q-EB3-232, He will also be eritit 	to 
draw dearness and other llowances at he rates ad.nissible 
under arid. Subje 	to the coditiori laid dbwn in rules and 
drdorS goring te grant of, su?h allQwances in foxce 
from time to t'4ne, Th post is purei,y temporary and will 
cori'.inuc upt'o 	 on corrp1eton of work which- 
evez' i; eae7' 	apent is ptroly temporary arid 
wi1 ribt corder any tit1et -permanent employment. Th 
appointing 	chority  reSeiveS the eight of termnatinq the 
SeViCOS o the appointee atariy ine,withput assigoing 
any reason. 	 . 

He Should repO't himself for duty 	at .1o& ?.2. 
- 	- 	-- with effect f'om 

If thacandidate fails to report for 
duty on t'he prerjb period tt- e appointment order will 
stand cariceU,  

No TA/DA will be - admis?ble for joi.riing 
the post, 

Deputy irector 
wr 	 .r- w" !fl4h',-,-h: ' - 

/ 	
Shrjdiria Nave lio 	 ,• 	 , 	 ., • 	 " • 	 - 	• - 

vaupathur 	 : 

J0.1)ibrg6rh 	 -- 	 - - 

Copy forwarded to :- 

4ç-ett--  oE 1re- 'incumbent- ni'y' vLee -4 	ef-I4--- 
- i. J?, Divi. en LWC, Di rrh 

The Employment Officer, Employment Exchange DILUu2h 
with reforehce to h'LS letter  
Datèd2,4,36 if or infoma'

____
In. 

3, Accourit Branch(in duplicate)W & F Division. CW.C., 
Dibrugarh. 

• 	4. Office Order File No, G-5 	 4 	- 
5 6  File Noi,  

\ , • • 	• 

• 	
QW 	- 	 -• 	• DEPUTY J'IRECTC 

• ,'-: 	 WR&JFDIVI 	 T1 SI0TCTRU(  
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ANNEXURE 5 

GOVERNMENT OF INDIA 
UPPER BR?-iMAPUTRA DIVISION 

CENTRAL WATER COMMISSION 
P.O. CENTRAL REVENUE BUILDING 
DIBRUGARH - 786003 (Assam) 

No. UJ3D/D1J3/WC-3/2692-96 
	

DatedDibrugarh the 14-5-87 

MEMOR ANDUM 

Subject: OFF'R OF TEMPORARY APPOINTMENT TO THE POST 
OF WORK-CHARGED KHALASI 

The undersigned hereby offer Shri Padmanava Roy 
Khalasi on a pay of Rs.750/- per month in the scale of py of 
Rs.750-12-870 EB-14-940/-. He will also be entitled to draw 
dearness and other allowances at therates admissible under and 
subject to the condition laid down in rules and order governing 
the grant of such e-w-ee4e-.pe allownnces in force 
from time to time. 

C
he post is purely temporary and will continue 

upto 15-10-87 or on completion of work which ever is earlier. 
The appointment is purely temporary and will not confer any title 
to permanent employment. The appointing authority teserves the 
right of terminating the services of the appointee at any time 
without assigning any reason. 

He should report himself for duty at Division 
Office U.B.Divn.cWC Dibrugarh with effect from 15-5-87 the 
candidate fails to report f or duty on the prescribed period the 
appointment order will stand cancell. 

No. TIVDA will be admissible for joining the post. 

sa/- Illegible 

Executive Engineer. 
U.B.Division , Dibrugarh. 

To, 
Sri Padmanava Roy 
Naliapoot Satsanga 
Mandir, Dibrugarh. 

Copy forwarded to :- 

The Assistant Engineer Joining report of above incumbent may 
please be sent to this office in due course. 

The employment Officer Employment Exhange Dibrugarh with ref er-
ence to his letter No. ACT-58/87/2345 dated 8-5-87 for informatiot' 

Accounts Branch(in duplicate) U.B.Division  CWC, Dibrugarh. 

Office Order file No. G-5 

File No. WC - 1. 

IqJ 	

VI, 

Sd!- 
J. Goswami 

Executive Engineer 
U.B.Divlsion CWC; Dibrugarh. 
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GRAM FORECAST. 	 PHONE : 20799 

GOVERN14ENT OF INDIA 
CENTR L WATER. C01',11I SSI ON 

UPi?ER 13RAHMAPUTR. DIVISION 
P.O. CENTRAL REVENUE &JIIDING 

1_)I3RUG.•fH - 736003 

No.U1-3VDihC-3/89/\' 	 o \ Dated,Dibrugarh the\O 	239 

SUBJ}T 	OF 'ER OF TEMPORARY APPOINTI1NT TO THE POST OF 
WORK CHARGED KNA LASI (SE AS ON AL) 

The undersignd hereby offers the following persons 
a temporary post of Khalasi(seasonal) on a pay of Rs. 7D0/'-pc-r, 
month in the Scale of pay of Rs. 750.12870E13-14-940/-. Thcy 
will bE also be entitled to draw dearness and other allowanceS 
at the rates admissible under and subject to the condition laid 
down in the rules and orders governing the grant of such allow 
ances in foe from time to time. The post is purely temporary 
and will continue upto 15.10.1909 or completion of 1ork WhiCh 
ever is earlier. The. appointment is purely temporary and will 
not confer any title to permanent employment. The aointing 
authority reserves the right of terminating the servic 	of L' 
appointee at any Lure without assigns any reason. 

ThEYshould report themselves for duty to the 
place of posting with effct from 15.5.1939 failing wttiCh the 
appointment order will stand carcelled. 1'hci should also hereby 

in 	dirttd to inform urdersigned on or before 30,4.89.if th.e 
wr1t. accept the offer on the above mentioned terms arici Cridit15 
in(j 	fallilig Whinh thu a1)1oinLiunt will be cancollud, 

No 'r.A.,'DA will be aJmissiblu for loining Lc 
post. 

Sl.Name & Address 	 E.E.Regn.of with! P1e of posting. 

U. B.DI VT SION :CUC;DJ: iuc-i 
. Sh.KiShori Gin, 	 3376/03 	U.B.Divn.,CVC,Dibru- 

Jthuri Phukdrl Nctcjctr, Dihcugr 	gcxrh 
P.0.C.R.131ld1flg,!Jjb. 

Sh,Padma Wava Roy 	 - 	 - 

Na1iapo1,'- sharnj 	Para 
lJibrugarh. 

Sh,Bhadreswar Gohairi, 	.1J4/83 
Kotoha Nagaon, 	 D.ibrugarh 
P.O. J3aligaon. 

Sh.Ranjit Khati 	 4 ./86 	 - dD 
indrigutia.Gaon, 	 Dirugdrh. 

P..Ghurania,Dibrugarh. 
U..E3. SiR JIVN.ICJC:DIERUGRH 

Sh.Jagyadhar Das 	
347/83 	V1T.,Stn.,N,Tharkabia ar1c.cI Qaon, 

P.O. Chaba. 

Sh.Doha 1r.Das 	 2518/81 	W.T.,Stn 1 nirtiari 
Puhanikharija Vil1ae 	Dihrugarh 
J?.Q .Mohanaghat,Dihrugdrh. 

Sh.Runu Tamuli 	 112 E3L3 5 	C&D Site,CC,Cherii 
Nilmaniphulcari Hjgh 	Dibn1g?h 	mart. 
SChøl Conpourid 
PO.Dibrugr. 

Contd ... 2.. 

--- - 
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Gram: Forecast, 	 thone : )799. 
- 	 (overnment Of India 

TT.E.Djvjsjon : C.W.Qo!mfljssjQfl 
J.O. Centrul Revenue Luilding 

0 1UBD/Dib/wc..3/90/ 2356-2430 	
- Dated,D!brugarh the 2J 	9O. 

The undersigned hereby offers the following persons, a ten-rar post of Ehalas! (Seaáonal) on a pay oft.750/- per month in the y scale of pay of 	750-12-70-EL4..94Q/_. They will also be intitle 
draw dearness ard other allo,ances at the rate admissible t1 r der ond. 

biect to the condItion laid down in the nxlee and orders gov2rning 
e grant of such allowances in force frori time o time. The po 	is lrely temporary and wil cont1ue upto 15- 10' 	or completion of. r whch.epr is earlier. The appojntjrtent is purely emporary and 

not confer any title to permanent eploymert. The appojtjng 
nthority reerves the rijht of ternLtnati.ng the service of the appoin- e Lit any timnc without asin s any rc- ason.  

They sou1d iepart themsele for duty to the place of ;Dsting with effect from 15- 5 - 1990, fa ~ ling which the appojntinon- r.dnr'wjfl otand 0aroei1ed 
No T.A./D,A. will be adisjb1e for joining the post 

. eRegn.with Place, of , I 	 :tJmOf E .E . 	postIng 

—, 	

- I 	
I 	

I 2 	 3 	 4 
— — 

•Sh 	 ,, 	

U.BDjvj5j, C Ji ban Phuka
/  
n Na' 	IT,'>rh 	D±bruga±'h. P.C. C.J'?.Ejld1,, 

/ Djbruarh. 	 . •., 

A. Padrnar.ava Roy,

. 

	 . 	

0 	
- do-- 

A. 'iamiya Para Dibruiarh, ' 

h. Ri'it Da, 
 o nt . Tharh 

0 	 - 

ih S-Lose;' 	 -, 	

- do Bars bari hly Colony, 	!Tbar 	 . floc 	1'o-1-18, 	 . 

D.irurarh. 
Sh 	Da 	

- 	

-dO .0/0 }.hjteswar Deka, 	•Larh Paltan 1azar, 	- 

H. 	Talannar,DIbah e  
Sh. ipul Dutta, 

	do - Il: Bhatepox.a raon, 
 • 	P.O. Ihate!flQra (RRL.), •. 	. 	 - 	 - - 	 . 

Jorhat, 
 h.Debakumar0Das, 

	25aZ81' 	j 	- do - Pttharikhanla.viiiage,.. 	JOii1t i.o. 	rr-- , ,. 	. 	 '. 

• 0 

• 1 •  

I'..., 
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IL  
Grain : ForeC3St 

Governmcn t of 
Cciitral flatr Conmjss:Lon 

Upter BranrIa)utra - iiSion 
P.O. Cetrai Revenuc.  L3:ii:1it1(D 

D1h.'uc 3YI1 

NO.J}3D/Dib/!C3/1i] 	 JUCJJ)h 	 J9l. 

fl.LY 	Y:fR. 

The UI; c cjt: lerhi oiEor5 the Eo Liowing 
perSonS 3 	f3J\r oot. 	1. 	1 i(lcr]) on a pay of 750./ 
1r month in ihe ucale of pay o2 Rs,, 7C42-87O.EB-14 ?'94O/-. 

T1-iei will also be enLile1 i cc 1w LearnesS ana other allow 
aruo L the rate admiuiblc •ur;.lL 	:LbjC L Lu the condition 
laic:L down in che .tti.le 	in.d ordcr g 	riinq the grant of such 
allowanco in force roc 	ma to o:Linc Th post is purely 
temporary and will ccrtiiiu up 	15 1O. 19l or Compietlon of 
;crk which ever is earjet. T: 	 jS purely temporary 
and will not cr any .v ic to prrianent employmenc. The 
appointing auLhor.ty 'oSrvc.3 tnc r:Lçjht of,  terminating the 
Service o th'2 time without a SSignS any reason. 

Th 	h:uld .uoit: rrSe lye for duty to the 
place of pofl Li'i. '.Ji L 	ef.0 	. Lroi i 	]S .5 199]. / .t.ai i:Ltig whic Li th 
appoi.ntmont o;:dcr iii1 	r3 car.c11! 

No r/VflI. will to adminsi'ol for joining tthO poSt, 

3l Nair & 	 . 	iLwib 	 PlLICJ of 
lT - C' 	 'ri) tinc - - 

2 	 1 	 4 

1 .SheI\ Gj 	/ 	 U 	 i 0 vion,CTJC, 
J 1Q311 i1uk3r Nk[t,_ 	 J% L_t'ç1 ti.Li 	L I 

P.O.'.Cui LiJing, 
tbri:h 

I 	Sh I'1n.inav 	 32 /2 	 -- do 
Niliapool, 	 JJibrugLn:h 

shdmiya Para ,Dibrcgarh. 

3. Sh,Rijih. D35 

Natun T3kligaori, 
P .O. roLianaahar ,DiiciregaiTh 

4 ShG,Doka., 
C/o < itcSvjtr DC', 
Paitan B3zr, 
P..O .Jaiannaçar.Dtbrucrh., 

5. Sh.S.I3oSe, 
Earari Rly Colony. 
BlockN0 .148, 
OrN0 C. ,ibrugarh.. 

G. ShBipuDutL3, 
Vi 11. B ttui'cr Gacr, 
P.r . }$hatomolt (i\:JJ) 	 t 

7 •  Sh.Dh..kurn.:r D...o 

y PJ11:fl13. \T i.] iu: 

- do  
Di brug rn 

do - 
L)ih.cugarh 

do 
TftI J2U.11i 

1 't 1 	 ...' 	: 	- 
3 ai.h 

- 

Li . 
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Graru : Porecast. 

Thruarh 	Government of India 
U.B.Division : C.W.Comniission 
P.O. Ceitral Revenue Luilding 

Dibrugarh_-_736 003. 

Phone : 20799 

No .tJBD/Dib/WC-3/92/ 24 1-392 	Dated, Dibrugorh theJ 1992. 

OPPI CE ORDER 

The undersigned hereby offerb the following persons a ton-

porary post of Khlas1 (Seasonal) on a pay of 4.750/- per month in 

the scale of pay of 1s.750-12-670-EB-14-940/-. whey will also be 

entitled to draw dearness and other ailowanoe it The raten admisai-

ble under and subject to thi conditions laid down in the rules and 

• 	ordersgoverning the grant of such allowances in force from time to 

time. The post is purely 020&1Y concinue upto 15-10-9 or çomple- 
tni orarv 

tion of work whichever is earlier. The appotntment is purelyorià will 

• not confer any title to permanent employment. The appointing autho-

rity reserves the right of t3r,,-,iinating the Cirvice. of the apointac 

at any time without assigning any reason. 

• 	They should report themselvs for .uty to the ploe of 

posting with effect from 15.5.92, failing which the appointment 

order will stand cancelled. 

No TA/DA will be admissible for Joining the post, 

1) Shri K. Giri 	 2376/o3 	JT.B0Diviion, CWC., 
Jewn Phukn )agor, 	 Dibm 'hDibrugarh 
P.O C.R.Buildirig, 	 go 	(Guest Room) 
Dibrugarh-3. 

2)1 Shri Padmr.ava Roy, 	 3612/32 	lLBflivision, CWC., 
Naliapool, Asamiya Para, 	 ri-i 	Dibrugarh 
Dibrugarh. 	 Uba 	(under EAD(}) 

3) Shri Golap Deka, 	 501/H8 	 - do 
0/0 Khiteswar Deka, 
Paltan Bazr, 	 Dibrugarh 
P.O. Ja].en Nagar, 
Dibrugarh. 

	

.4) Shri Bipul Dutta, 3O9/u1 	U.B.Division, CWC., 
Viii:'- Ehatemora Gaon, 	 Dibrugarh 
P.O. Bhatemora.(RRL), 	or.a 	(under EAD& 1 ) 
Jorhat. 

5) Shri Deba Kwnar Das, 	• 	251i/:1 	 - do - 
Puhani Khonla Village, 	-DibruEarh •ohaaghat, 
Dibr.igarh. 

- 	Co ntd * ./ 2... 



A (UI0 

Gram : Foi 	 .ihr- r 	.::i!17 C1 

GvnmCnt oi 
Central tiater ColliNlission 
per t3rahma D Q tri Divi sior 

P.O,Central Revenuc 3U11d1ng 
•' 

Datod,L)ibrugarh te 	/ /93. 

OFFICE ORDER 

The un rsignad haroy ofer! the fo ilowing 
persons a temporary )oSt of Ihalasi(Scasonal) on ay  of Rs.75 1)/. 
per month in the scale of jy of 
will also be entitled to dray dearness and other allowances at 
the rates admissible under and subject to the conditions laid 
down in the rules and orders governing the grant of such allowances 
in force from time to time. The post is purely temporary and will 
COfltiflUO upto 	 or completion of work whichcver is earii.e- 
The 	 temorarj artt will not confer any title 
to perrnan?nt employment. TUC appointing aUthDrL t/ reseve5 the 
right of terminating the setvice of the apointee at any time 
without assigning any reason. 

They shoctid report themselves? for duty to the 
place of posting on 	 /within 	days failing which 
the appointment orde1 	and cancelled. 

N. TA/JA will be admissible for joining the post. 

Si, 'Name Sand address 	 E.E.Regn with 	Place of posting 
No 	 name of Z.E.  

1. 	s** Wavo floy 	/ 	 ,342/2 U, 

EX'Cf.VE NGTER 
U. T.DIVI.'IO :CWC :D:[ORUGARH 

Copy to 
The A5si5tant Engine 	 and SubanSir 
Suh-ivision ,cvc 1 :)ibrugarh/J o rhat - t.nar. Th isining 
report of W/C I< -xil'3l nay pici 	bc ont to this of ice in 
due course. 

The xtra 
tccount Branch( in duplicate ). 

J-1.;.IT..(In dupl.icate/DraWiflg 3rdnch,U.i3.D1v.siofl ,CWC,  
Dihrurh. 

Y 	5, :erson concerned. 

v),frffice ardor Ei:f10.G-5/Fi.iC 

•/ 	
'\:,: 

.10 .C-9 (ii) 

.I 

EXEcuT:Lv•-:7Tk 
U. B .DIVISIOt/ cici;, 



C) 
_I I l ,  

Gram : Forecast, 	
Phone :20799 Government of Ij 

Central Water Commjssj 0  
Upper Brahrnputra Djjj0 

P.O. Central Revenue Building 

22 
N0aD1b/wC3/94114 	

Datc-dDibrugrh th e  29 94  

OFFICE ORDER 
- 

The undersigned hereby offers the following person 
a temporary poet of Khalasi(SQasoflai) on pay of Rs0750/_por month 
in the scab of pay 

of Rso750_1270EB1494Q/ aiongwjth dearness 
and other allowances at the rates admjsgj)obe(under and 

SUbjEct to the qondit1on laid down in the rules and orders governiig tho grant of sc a1bowc 	in 	
from time to timê),Th post is purely ad.,hoc and will Continue maximum upto jb0.94 

	or requir.rn 	of job which ever is earlier, it would not CrThIy title of further 
employment of any kind. The appoInting authority reserves the ritht of terminating t he 5 eVvIC of t he aPPointee a b any time without 
assigning any reason and immediately on finding any abene from 
duty or any kind of neglcgjec 4  I 

He Should definitely ,  report for duty 	the following place of poSting on / . . (FN) failing which the appoi tment rddr would 	automatical1y stand canceiled.N 0  request for either change of poSting or extension of date of joining Shall be 
entertained The appointee d -iould perform his duty with rec'uiarIty, 
Punctualjty,sjnCerjty and nterest for the emergency flood forecc.s ting job4 	

is 
No TA/W/&dThjgSjh.e for joining the post. 

Si. Name and address 	Exchange Regn.and 	lPiace of N3 	
'name of Emp3oyment 
'Exchange, 

Shri 

- 	- 	
• _ 	• 	' '• 	S 	

¶ • - 

2aa Nava Rj, 	
Divisional iest Naliapool, sa11iya ara, 	
OVIC., Ibg Naliapool, 	 gar 	
under Ibrugar 	o D!vis Djrt, ]bgarh (Aain) 	 cwc,, Dbg 0  

	

R. 5, G1 	') 
Executive Engineer 

Upper Brahmapura Divjsj3 
Central Water Corn11is0 

Copy to :. 

l Person concern 	(through post on his last known residerIaj addres s), by Ratstered 2Ot, 
2 The Assistant Engine, BSUbDIflN 	

& II and Subansij 
and E.A. joining report may PCaSC b 	

D. (r i). H is 
e Sent to this office in due course and Servics be Properly Utj1jSd with Strict 

	 ion. 3. JAOi.C./JE(A)/JE(S)/D 	
113,rarh/1j . 

S 	 - 



(V.  

THS  ENCJI. 

Cor! j iiast.;r 
Pq ZZ. to 1 	rtginai AppiLcatic! 	No.24111995. 

Shri Fadmenes Roy • .........Petl2icnsr. 

r1i 
Versus.  

1.1nion OF Zndia,Neu Delhi. 

2.Chairrnan, 
.Conttat VJat.r Coemiesion, 
R.K.Purui,Nou Q1hi_11:0 g•.-' 

• 	 3.txecutLve Engineer, 
Central Water CoLLeeion, 
Upper ershmeputrs Division, 

nphukan Road,P.DZ C.R.$u&lding, 
Dibrugath. 	S  

• ......i:,,..Reepondaflts, 

-f 

AIN2 in tt.rot$ 
Uritton Statement Bubflhitted by 

spondente :- 

. . . . . . I • V V 

11 

/ 

L 

0 



Reply made by Sri. K.K.Saha against the original applicat&on 

No.241/1995 as filed by the applicants above named 

1 0 	I t  Sri .K.Saha am now working as the EXDCUtLVO 

Engineer, Upper Brshmaputra Division, Central Water 

Commieaon, Dibrugarh 

I have received the copy of original application 

hereafter referred to as the said application and I have 

read and fully understood the the matter and contents 

thereof • 

I am compatant to sign the file the reply for 

self as Respondent No.3 and on behalf of other respondents 

Save and except 1iatare matters of records and 

save and except what are specifically admitted herein , 

all other allegations contained there in shall be treated 

and deemed to have been denied and disatod by me 

4, 	That with regard to the statements made in 

Paragraph 1, 2 & 3 of application, Ibeg to state that 

I have no comments on the same being a matter of record . 

5; 	That with regard to the statement made in the 

paragraph 4 0  the Department states that requisition was 

placed to the Employment Exchange Sponsor name after 

obtaining willingness for the job, accordingly interview 

was conducted & selected candidates were offered appoint 

-ment for the post of Seasonal Work-charged Khalasi in 

• Work-charged Establishment but not as tJorkcharged Khalasi 

on Uorkcharged Establishment 

o13tId.....P/2p.. 

-. 	I 





4 

This practice of regularisation of services of Soàsonal 

Khalaais have been observed in future also , 

iii) 	The action of the respondents is in line 

with the observation of the Hon'ble Calcutta L3ench , 

Calcutta (West Bengal) in O.A. No.136/91 dt.25,6,92 

stated that :- 

' A casual worker or labourer has no 

right to regularisation merely became he has worked for 

several y2ars , as such if no vacancies are available 

for such regularisation • This has authoratively by the 

Supreme 'Court in Satyanarayan Sharma and Ore... Us. 

National Plineral Development Corporation and Qr 

1990(2) SCALD 169 " 

Annexuxe " 	is the photocppy of 

the letter of. CWC intimating the observation of the 

Hon'ble CAT 

61 	 That with regard to statement made in para 11 

of the application , the respondents bog to state that 

there is no comments to offer 

Contd. .. .P14.. 

do - 	3 





/ 
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IN 	C'l T1L JL114 . 11 1.1 TI4:I.V j 'i'iu I UN All 

	

JUh1L1).MiJL1J 	-' 

o,o. 416 - 	 i6 

196 
• •': 

• ±i7of .16I DJLI C? DiGI &ICN i/Ci//193'/ 

rYi 	 f 	 I  

-1aeth13' L01 
,.:

paiyd 	 • ?ettt0 ' 	• 	: 

J,Bhatt 	 c c tc joi ti rijLtoReI 

	

dv 	 3 

t 	

4 
Versus 

;tOv orr\'O Et1 t Cf 1nUi 	 -C(iflhI1 i iOn: 	
PpOri 11 t 

•, 	J.D,':Ajmeru 	 I  dvoc at 9 ::or 

• 	• 	
Th 0ipn' 1 e  r • 2. 	 : 	U1ii :'Ii TA 11i yE 14 1i BErt 

Th Hontble r, 2 M JC1U 	• JiJliICl/IL MIJII3Mt 

• 	• 	•'CA.T,; 	 • 	 • 
ich 

NIL 	of t.p I)pliCPttOI. :OA/ii6, hii7/t6 

'H 	b, I tun of' be 4pp1iC nt 	 : 5" ,  Iri J • D. JU111 OVi 

) •ato of ro w
• 

 thtlon of uppliC ottO 

	

for 	 • 	- 	
. 

• • 	.-_d>NutUbPr 0 	'11geS 
 

• • 	o TOpyiflt çro eharid 
• 	,••••, 	f .to of oi1ing for dupO 	t of 	: 	 IOi tbu 

conying 'oe 
• ) Dao O 	 of copiflg f eq 

• 	•: •.:. 	Th' 	t 	 ed j f. UiJ 

.Pato of 'oipt oiriCrd fOj' COp 

• Date Of L'QpltiUt1 0tl Of CO)y 
• Dt0 Of ( 	1VI'y Ci C (J 	ol' 

appitcan 
 

':. 	'• 	 - 	. 

Ok 
cNTiLAL 	ST it.Aji v 10, 
TjIBU1' fLa. .AI:I11:UAI3 AD. 
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O/1/86 	
i/(i(/ yt 

liOn bi o Mr L' 	v u dl 	Llmi u J J 	I V 14 jb 

th 	0 up1 	ItOL1 1 it 	e UI1t Al 1 	u 	111(1 

1horitro 	p03c(l of by tti 	C(th1It 01 ordu. 

Tho app i,ic tin L ii 0 1 i I6 /136 4 U 	14 0 Iii 	LI 	I IU 	t 1 

• .'t. o1a 	in th d CotVai 	tor 	ntniS siyu by ord eF d 1t d 

i768 	Th'' 2 	e, mud a t ci nr th rt t h 	t r . ri Li t 

I z as t np oi a 	end would 1 	Vcr' a p er i od' of 1JUr 111011 ' I 
ncLi e fiu, cthcr' 

•10flt 	iert 	of this order, t 	appointcflt 	ul1 

• 	
'iweVer) by 

atd I • 10. 	i 	Thi (flt JdJ ( tOld C UI) Lo I 

. and.again by an ord er, d Lod 17 	1 V6 his p0i.n lu 

was further Ctflded;UPt0 	 The pOit!Ofl i 

' rc'd to th e  .ap'ic lt 	JC.1?J3( \.1(i; h: w 	• . Led 

• 	:
( 

a tporary KhlWi in Ctiti'i 'y1 ',LeI CC"l,ii5 sI.C11 11 ft 	S IC 

' terns by order (1t.Q4 6/c6/193. B01 ''t Lbe tfl:l C. 

1,'aO1flIeflt'5t' 	fl that ordei' C 	 fl rfl 	his 	•riC a 

were • ctdoU 'y t'O subsec 1  t order 	t0 	'It 

j StLCd in t 10 aipl1C tiCfl th t boi.h ftc aopi je fl L •.'. l' (J 

tQl c 23.71 6 rthat their flppOifltllleflt3. stood teiiinaed 

j' ,We e. f. 15/'W/1 ' 6 i @. 
the dite up'tO which their 

appOillU 	h d •bpfl 	tcfldOd by th OrderS a11 eaY ' 	cri'ed 

t •  In these ppliC aticils, the applic CIlt vY thut 

• 	•t'ral_or 	inc iniatifl thcir SerVlCQ be iashed sad the 

respdent b dircc t0d to take thcut bQCk into s0rvi'ce 

right fxn .15/7/186 nd pay thou all back 
	fi'Cu 

that datd. 	Th10 ceotid pray Cr i Ut at .SjnC C both. ft 

•.:,apliCOflt3 
thcigh appointed as KhaiUJ1, bad 	

t1LiY worked 

as 	r c5  Op c'ttt0I' 3  tbcy should b 	J t1 

8cale of WLeSS 0 1) 0raLOr i.e. Wi 260/- jnsLcsd Of • 1 h' 

, ncclo of Khsi. The 	
lC tnt also want t.o.bo adsorbed 

in thojiL 	
the ba 	o , ;iS f bci.r ad-h 

• 	--ofl0 j• 	
• 

• 	
._:L CwtIUl IL1IIiI1 .3 LL'U1LV U 

itaedabad. 	• 

•',, 

V 

L.. • . 

• 	II 



Aj  6 	
CA 

-2. 

J3hatt 1rSirj J p thiitt 1etrnct ccutij foi th0 
?' LlI)I1jc on 	Subtil 'tt ccl Lht Ui 	tortitin i.it j (q of Ui p J PYV C 	01' 

/ 	tho..1pplicn.tu was, 111ui, aftcy th(y had workpd for m ori, 
than a"y.ear..' H0 did' not how'evr.presc theprayer' for"grinting 
th€'fl th e P-Y of'  Wi:X','eies's Oporator ' j also th 'pray0r rarding 
th.r abs orp'iQ. in th,0. r cuir. 	iAun ent'as;I; th j 	t.ig 

7
­4

1 H0' contd4d' th at •thrcugh  the 'orgnn1iaticn In which 1h0 
• Upplia n t wore appc in t cd w as a work- hnrg ed e tiThi I 'i;n n 

waa not 'as if ,thr3 work for which th opolic rntc .w cir 
u-u ta.j'oJ. ly takcj -i C Sm o  to flu nd on 157(17/1 (3C 	1mw &i. tely 

• 	(ti' tel' th 	a r'ir.Le e 	tFi0 	pPi.1 an t.i %4 	p tpruij,ii U I.. d th 
• 	Doputy DirFotor, Qf th Conia'nl \c 3 ter Cc\mn 	lon, 

• 	issued a  notifi,cation' inviting.jljcitons f.rxocihc 
5 . 	 grad0 Cf Khalasi. 'I 	appLic ants should ha'vie 'been 

t ak'En iri,th 	vac'ncj€s Since they had air'rady WCp1. 

in theorganiz 	 th rpsocnt 
ad QhOscl) to slct outsiders on th ground thnt 

t,0 ')8in S of the appi 1cfl 5, hd not 'b ow 'sPor0'ed by.  H 
• 

	

	 inpl,oyüi*it Icchaxig. 	'SIric e 'the applic iit had J 01ìl r i hO 
rèspondtts organtzati.cn in .1 %5 tiaturdlly the 

"%••.• 	npl'mt :Ecchnge was nct'in a position tosponsor their 
n am e In 1 986.   Havipv c.r, w h in th e pppjj c;jj tj W ri e inIt.1 plly 

•:., 

	

	ppo1ntd, it .WS on the basis of sponsorship'frcn tbe 
Bnp1Oymt 'exchange, and that spcnsorhip should hai jF  1 • 	•.tated as valid for .00nt.inuing • the applicants in t.hr 	më 
joStSWhenT5C ancies b ccEfn e available. 11e tbex'forr ra,r nd 
!that the rspondnts b0 dir Lc t( ,d to l'1U3tULo th0 \')J.jCrlt5 

' retrospc tily fiii :15':.?.86 and to give th(u1 ull' back 
wag,2s,on th.s basis, 

Shrj. ' N Ajmcro for S ill, i J D Ajwiyu, 1 (~ Wl lre. COUflc'l 
for th applicants strotigly Qp)OSed  'the coni;.'nticrs )f Sh]'i 

dabd.' Batt 'Th e  orders appointing ti applic ,uts ffl3C1  it ery door 
•. • 
	 that their appolntm cr1 t wa fOr' a fiX ed t I'm t'nd waL t ffl1 ibal o 

at the .nd Of' the term. , No doubt th(11' ;SpnOifl t'upnt•: W e'i'o .tc)(i0(1 • 	
by 1 Subsoquentlott era but 0ch tim the Ltp1)lic fill ti W rI' r tOLd 
th,'iter:. a3) cj Vi üd (1 ot o their • ttp )  01 utiu 41 th ju1',i :i 
atitckuatioalay •torininatd. Itas in acrOrdnic(I wjth t.hj.s 

-• 	 C1eO.rCOnditi.cn  spceifld in the Ordpr ap.)oIutjng thci nt'td 
• r(iwing their appoifli1U(Ut that their 3rvico W0r0 •tprlftinCited.. 

The 'estab1ishnt of the respondnts h a d work en a .osenl basi 
and t rforo..pngod persons whcn there was work ond tc,.iniriatpd 

•Fç;. 	 iøc 	k)cvlx 	 1 
their'5'rvices Whcji th.e Work was over. 	flal'(,.rring to 'th. 

_—~-- MbS e'4u En t no ti f16 a ti en c all in g for oppi Ic a ti otis, 	a'! • 3)'n era 
• • stated that in thc.,  nature of the rosponcLen La t orgariLzatVn 

.3/- 
• 0 

r•4 

• 	
I • 

'1' 
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¶ 	.. 	. 	 . 	

. 	 . . 	 .. 

c 	 / 	 - 

periods, tEOrP17 	d ,termflb1e at 	
notice. 	O 

1 	 jt w 	Ct 	j.tho. floPliCfl 	r'et 	r:iebY, r1lY 

:H 	..appQintedP1

01U "

° 	As for Shri 	ap0flt thtt appoinncit3 

 14  
could DO U 	c1y of persOnS spcnscredbY thOOP10Y" 

3CChO, tPCt out that the appi 	t ti5cLO3 Wçi 

* ,.appoi.rtod 	1 	by such i 	°hip. 'I 	ccild ot be 

ptl tc pet SpcTlSCI'ed by the p10yt eCb"10 again 

iii I c,6 $ iflC o thu iiipl Cyn n t 1ch 	
trik e3 Qu t 1' uiis.J 01 

perscnS'° got niCY1flt scrn1erC. 	
'lle reupLh1c1u1t 

should tbore.ire 
hav ccisidre the sponSOrShiP 

o f  

appliCoflt5 	
e dth the rt o5 

• and tdn,g i 	CCUfl t their c on tinuCuS S ( ie e of 	1hn 

• n e Y 	should hay e g iv j' th n pr 0fL4 CC  e O f ii 

ccflerS in thIeSEtiOn ir  136. InCt doing so the' 
the applicants. 	 n 

resp9fldt 3  were unfair tc 	
ri 1Tn cr0 mcticfled 

that t' pr OS t th C tfl 	C t be any v 	C I es to absorb 'Lb e 

appliC ts bç auS C f.f r s Cf appCin hit cn t for th 	C CT1 1) 0i-i1rig 

in June, 19/ have already been js 	
ol1y e ,ould not 

5ue any drtiCfl for appCintiflg.per° 
,witht referC1CO 

" 	

to the ve0CY pCSitiCfl. 1woVeT, in the spia1 Inc Ls 

of thiscashoi'e jn cur 0pifliO3 
r 	the reSi)CndC11 	hUVO

1.1111, 

b o 	' opoatlY uni' 	to th e oppl 	'n ts f'ii'S t )y t(flti fl n 

•.: 	their . svi o in 1 96 niu.1 thx by O L 	1. (C thII' 

s ci ç 	.c;h 0r 	for the S ;fl .pCS t jn 1 6 nid Ljyt1.0 In 

1%n/ for  no 	
optablO retiScnS, Wo hWYC., tO LLtCV1 	Vt iJU L tO 

• '.., 	

dr t the 0spond c ts to teke tho applic an ts b rk 

S ervic e in 	ts 01' T0nporarY Khal asi WI Uitn U p  cried 01' 

fl e m Q) th f 'c the r cip t of this cr .  d er • 	e apY1 Ic n ts 

11 heV not be tied to bk 
 

Cr 	 Bofore prtflg With tiS appliC p. tjonW0 WCuld 

4•'
tc_1.e 	S pCfld ( tS that th,c& 	 SCmo 	ni0riY 

C1iS~
-g!'t-0-  f per cns igaged:fr11 tine te time On 

adhCc ba3iB ond 

efl tnaki 	rosh • pp0in Thi cfl ts giV c pr 0c0r flC c tO the 

• s€fflOr ones subC' t ci' cCuS, e t suitbiiitY 1111(1 fI'tnc 	'Ifl 

all reSp• 
This WCuid avcid an inecitlC sjatiC1 

• 	ilk the p eS t Cn e ci' p 0r sons w crkin for a y o 	
or tWo 

'and th e 	t bet s t Cu t 'i thcu t hcp c I r 	pl 	fl t. 

ILvi 
O respOntS cr fljSStiCflil a'lSC b befl0 by 

bcW lcnCWn and 	periced hids; ibrth' thcff 4il1 

nCt be roq'4irod tc Issue advcrtIScJflOfl 	cNe1YU 

they 1ant tc tnke rrui1lt'11 there 

-.5/- 
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t No.1/'l2/92"[!±.XII 
.3ovc: 	r. 	t',ei3 

Central  

fl:-pJ 'hc February 1 	1993. 

To 

All Field Offices of 
Central Wtar Commicsio.. 

Sub:- O.A. No.1.6/91 	dned 2. 6.92 filed by 
5hri La'kohmrn Chdndra D:s & cthers V/s. 
Union of thdia ind others in the matter 
of ebsorpbion of 	ajin;.l Work-charged 
workar/labctirs'.0 nçoinr.t troi•;.'D' posts 
rq regular r.'t'lishrncnt. 

Sir,, 	 .. ..... 

• 	 A r' 	 In ' ntituati 	of' 	Criicion's lettr 
No.1/33/09-E.X1 	1.9.92 ;  I am '.0 say hatc 

• 	 potiior wns .ili rJ a,.' 	ocL-':iarcied rjr,ipJ oyoco of 

Faraklw Barrgi r  rnj: '. 	 ! .'.... l:ry of Water 
ReBources in thn Con :'al •:I:in i 	Tribunal, 

• . 	Celcuttn Bench v.de 9.A. No.136/1 , dated 25. 6. 9 
for their obscr)tjc;, -cn prInan.r_ basis, after their 
having been, rendared ,urp1u in the p..ject on 
complet n of project Wok. 	T'h Bench while disposing 
of the said apiJ.ica'r' in 'hi jdgci:ient dated 2.T.92 
has obser'ed ac. 'mdor;" 

"A cesual wokr.r Or laboutar has no right to 
reqularistin 'crciy because he has worked 
I r Several yes ao such, i no vacancies are 
availehic. for such cguler'.3ation. 	This has 
been euthoritaUv(,ly stated by the Supreme 
Court in 	jr.nr3yn 5hrna & Others V/s. 
N,tici.al i'iineza.. Pizvalopment Corporation and 
Others, 1990(2) SCALD 19" 

2 	T h e abnvc. 	5:i' 	lio .Lf '..hc Calcutta Bench j 5  
circulated for ::,aetintici sod necessary guidance in 
dealing with ca.i of :agularisntion of seasonal 
Khalasis in' the ficl, offices of the Commision. 

( 
Yours 3ythfully, 

(P.C. JAIN) 
UNDER SCCRFTARY(TS) 

CENTflAL W'.TER COMMISSION. 
..; 	 •. 	 . 	 iele.No.61:109'L 

• \
. \ 	

t . 	
. • 	 • 

\ 	. 	. 
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Gcvejj1 of India 
entr1 Water C,zxM 

Ro No.310, 	Bhw, 
R.K. Puram, New De 1hi65, 

I 	 - 	
* 	Dated?  the 	August, 1992. S 	

S 	- 

1 ;iel-d. ,Off 1c€ of CWC. 	 / 

2 	Director (PcP), CWC, New t1hi. 

31 	Director (T), CC, New Delht. 

	

- 	

£ 

-. 	

. 	

ppoir±ment of Ito 	xr Centr1 It 	CoP- tn{ss3011 

• •• • 	• •4. 	• • • 	.. :•: 	
'.•- 

•. 	 As you 	ewe the. 	IkChed tff cdr 	n cent1. 3ter Cjj0 	rvjwj f-r 	by th R,E. Cornitte 	fld 	by ie Cor 	t 	 .Thah tp  thief Enier Ied.d  by    thrl  	Iyr;   coh).  	en the   f:..  	Co:i rn jt  	ccil data   •.in 193r3   i:   h-1  	
the   to1   nU':.-,:-c.   lf'orkcharged st8f.   	3233   Wher  	'he   th IE 	Coniitt. 	c-.i'hpd s!mj1 data in 199;L th tot 	t)C c  in Cetra1 	 ff had gone uptoi 

4861 	
zr (mis.ic 	

t
The 	)id prcliferatjon Ot 

• :. 	rkcj 	stf 1 CWC is quite 1rmLn 	jie i.Sti.tflrI itrpOnb n COflflr 	W the revi 	cadre 	 ,nd 

	

recl3tn r u 1 	fo. 	 stff ,  in C 	th the ':tke of th 	 c:a!nitt 	 it hdben 	c1er n Pr 4 
tt'1( \'c, 	dated 	dn1.1L-y,J.

\, 	199 that whj1 cre:t.1ii-
; pot on the .rkch-;ed e.lihment 1 	 of Chj 	

shbji be Dtr,e to check 	
o 	

t cw ivei. Th ' ±rcree in th 	 uf WotJchI...EI pot -tfld sff mannj these fseem, to 1ef- th.-  fol 	ed.. Keep j these 1nstrvc.io,5 	not being n.g lb v!rw the 	need for ecnay !1 Gover 
/ 	ment e endjtur it. J.s 	ain 	

no Tb 
If/ j'y J ch a 	

ipoi nte . 	
With the atpovl f1l1d thief Egjne 

	

AlPartfrom the huge flumer of 	Chrqp staff to the 
tune of 4861 

referred to 3bov, there 
were as many as 2737 easona1 Khalasls in 190 c tii 
	from the data. celVed n 

Administrat

to cwc CirlNOl/.,,I 	
8t 	 1991.. such seasonal po tId srted going to iVe 	Central TrlDuna1s and several jUrJem5 

have been oassed 
NP 	for the 	

of such seasonal Dersons aga1nt ?ork. 
.set of charged COsts.. In t he wake of. these jUdm05 the following 

;1nstctjons have been issued regrdjng 
the OOjfltflt of \orksesor1 stff again o seasonal b55j and 

against tèqu1r 
chared1,o5$ .-, 

• 	 ... . 	.. 	. 	.. 	. 	. 	. 	

Contd • 	. 	2/_ 
I 



NO.6/37/7S..Et.X1I(V0i.I1)# d2ted 6.5.1988 

- 	2 	No 6/37,'75_rstt XII(Vol II) dt 22nd June, 1983 

3. 	o.1/24/8O_Est.t.XII, dt. 22nd Octcber, 1990. 

• 	 Keing in view the huge.nunber .f Worchrged staff 
• 	 as reve8ied.by the .Zyer Comtnittee Rórt, it is felt that there 

should now be no need of 	 ifl 

Central WaterY,Co.rrI1siOn during monsoon season. AS fi S 

possible 1  only minimm nuner should now be recuited and 
seniority list of suah kh4sis should be m1nt3ined a per 
guide lines 3lredy isucci in this reçprd. 	-Cl and when resort 

• 	to direct recruitment becomes absolutely essential, 	such 

.seOia-1 klsis o' 	 ye a rp endWho possess the 
• 

	

	r; 	quiit ic:'d 	 other conditions 5hculd 
be considered.,. Nodi e.t reorjtnent of- kha1asiSYthr than 
from ano'iseasOnai  kha).is be resorted to tilil further orders. 
This issues WLth the 2provl o'Chief Enginr (AaT). 

Yous ftthfully. 

• 	;.•., 	 ' 

... . ... 	 . . 	 ..--•. 	 • 	

• P 	1: 	 . . 	. (-.4_ ?--'A 
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No.1/57/91-Eott' 
toverflmeflt of In c4a 

Central Water Cornm3,.s51° 

Room r4o.310, Sewa Bhawafl, 

R.K. PüraTTl., New Dlhi-66. 

Dated the 15th April,, at 993. 

To 
All Field Offices of 
Central Water Commiss ion. 

jrctor(PCP)p C.WC 

DireCt°r (iraining)., C,W.C. 

DieCtt (Techs. Docu'TLB tat3.T), C.W.C, 

Al] Field Chief Enirvr9 by 
n3m0),. 

SubjeCt' Ben On filliflqP 
Of pbst9 under orkcharg 

- 	 in Central Water Comm iss ion, 	
a 

Sir, 
of the Work Management CpuflCil held 

In the 31st meeting  o 25.2.1993, it has been decid that filling UP of existing 
	a 

* vceflt posts in 	
estab shnent t all levels 

the Work_charged  

be- kept In abeyance till SIU studies and 
	

_ng8 fli3atb00 of 

& Flood Forecasting (5ites) are 
Hydrological Observations 
completed. 

-, It is charefore, renue9t 	
that pending completion 

post under 6
b1jshmet whether 00 regular Or 

k_Charq9d est 'LI 4 	
SIU 9tudies ,hich are being carried out seP&rat-Y, no 

' 	aeaaOni basis, 
he fille&'UP in the field offices or at 

HeedUart 	
office. howeVer, some posts in 9xcePtb0n 

case9 may b filled with the prior approval of the Chief 

Enjineer concened. 

This issues withthe approval of Chief ngineer(ACT) 

Yours 	thfu11y, 	' 

End: As abovr. (P.C. JAIN) 	. 	.. 
Under ecretary(T5) 

Central Water Comm.$i0fl 	: 	. 

Tele. No.60l09 4 . 	 -.  :4 - 	 - :. 

Copy to Deputy irect0r( 	
CWC iith 	ferer 	

to their 
 

note 	
, dated 4,3.1993. 

 

SecretaY, Central Water COmrniBSj°i R.K. Pur 
2..

am, 	 ' 	S' 

New fleihi. 
 

— 	

.- 	 - 
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No.1/57/91 -Ett. X I I 
Government of India 

Central Wator Commission 

I 

I, 

Room No. 312, SeweSheWan, 
R.K. Puram, Ncw DeThi6 6 . 

Bated, the 	4, f%Prjl 1994.. 

To 
1. Allrield Offices of 

Central Water Commission. 

' 	
2. 	DirectOr (PcP), C.W.C. 

0 	

• Director (Training), C.W.C. 
owlt 

	

- 4. Director (Tech. Documentation), C.W.C. 

5.. All Field Chief Engineers (By name). 

CIRCULAR 
-f-- 

In this Commission Circular No 
•i/5l/91_Estt1 

dted 15/19th April, 1993, Commissit11'9 decision had' been 
tcmmunicated to all Field Offices of Central Water 
ComffliSsi0fl that filliflgUP of existing vacant posts 

in 

the Workchar9ed E s tabii9hmt at all levels be kept 
in 

sbeyanCe till SIU studies and re_Organisst.10J1 of 

Hy d rol0giCa Observations & Flood 
orccastiflg (Sites) 

are completed. However, some, posts in exceptional cBsee 

S 	
d with the approval of Chief 

were allowed to be fille  

/ 

Engineer concerned. 

Since the issuanCe of this Circular, the Ministry 
of Water Resources have communicated that Govcrflmeflt 

nstructiens regardifl91 	reduction in the 
existing 

it 	
pcsts are applicable to all categories of staff including 

ve desired to identify 
ok_charged Establishmehit and he 

 

'posts, which may be surrendered t1nder iWo cut vide this 

Commissi0n Circular Na. A_1iO11/2/94_E9tt', dated 
• j14th February, 1994. In spite of these instructions it 

come to the notice of the Commission that some 
i,hasf1eld Offices have made Diruct Recruitment of Work- 
charged Staff from Ex—seasoflal Khelasis etc. by 

• floutina the said instructi°flS of the ConmiiSsi0I. 
ost 

Therefore, it has now been decided that no vacant  
he Work—charged Eetab1iShmett of Cen ral Water in t  

tiiTsion fcay 
• 4seaS°1 S S r 3.rec 	rom mp oyment xchanges 

,•r. 	 . 	: 	
ic approVs from Chairman, 

without o bt a ining sped  
Centia! Water Commission. In view of the 1 	

cut 

lit-
H'being demanded by the Ministry of Water Resources, 

: 	
the 	

stion of giving such approval may be taken 

contd..... 2/ 

I 
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to be ruled out for the pr3s 	t 	
nd therefOIe, 	there 

9hoUld be 	OCCaS1 	
to abk:fhr 	hy such prmissi0n. 

recrUitment comes to notice 
• 	 If ay case of suchdirECt 

disciPlihary actiOn, wiii be 	immediately taken 
. . 

severe 
Executive aqainst the concerned 

Egiheera.  

This issues with the approval of Chairman, 

Central Water Comissi9fl. 	. 	 . 

(CHANAN 	RAM) 	•.. owl •. 

DIRECTOR(ADMN).. . . 	. . 

CENTRAL WATER COMMISSION: 
TELE. 	NO. 	609695L 	. . 

V 

'topy.t 	 - 

Deputy 	Dir.ector (WPC), Central Water. Commission,: 
. 

Sewa Bhawan, 	R.K. 	Puram, New Delhi. 

5eeret3r/, Central.WàteI' Commissi0fl 	
5ewa Bhawan, 

. R.K. 	Puam, New Delhi. 	
.: 

• 1 

L. 

a. 

• 	 •• 	

1 

• 	 . 	. 	 .. 	' 	- 	'.-. 	• 	... 	_J_ ..... 
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C1urtMast T 4_> 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH 

Case No. O.A. 241 of 1995 

Sri Padmanava Roy ... Applicant. 

-Versus- 

Union of India & ors. ... Respondents. 

The humble applicant begs to state the following additional 

facts for proper adjudication of the case :- 

1. 	That the applicant did serve under the respondents 

in the Central water commission, Upper Brrnaputra Division, 

Dibrugarh since 1984 and his period of service in every 

year till the date are as under :- 

Year 
	Period of work 
	

Daof work 

1984 

1985 

1986 

1987 

1988 

1989 

1990 

15-5-84 to 15-10-84 154 days. 

15-5-85 to 15-10-85 154 days. 

15-5-86 to 15-10-86 154 days. 

15-5-87 to 15-10-87 154 days. 

MILL NILL 

15-5-89 to 15-10-89 154 days. 

15-5-90 to 15-10-90 160 days. 
26-12-90 to 31-12-9qj 6 

1991 	1-10-91 to 24-3-91 = 74 

15-5-91 to 15-10-91154 )289 days. 

11-11-91 to 31-12-91= 51 

1991i 1-1-92 to 7-2-92 = 7 

10-2-92 to 8-5-92 = 89 316 days. 

15-5-92 tp 15-10-92=154 

24-10-92 to 31-12-92= 69 
Contd. 2...... 



1993 	1-1-93 

21-1-93 

22-4-9 3 

15-5-93 

18-O-9 3 

1994 	1-1-94 

17-1-94 

18-4-9 4 

16-5-94 

17-10-94 

1995 	1-1-95, 

16-1-95 

17-4-95 

15-5-95 

-2- 

to 20-1-93 = 20 

to 20-4-93 = 89 

to 13-4-93 =22 

to 15-10-93 =154 

to 31-12-93 = 74 

to 14-1-94 = 14 

to 15-4-94 = 58 

to 13-5-94 = 26 . 

to 15-10-95 =153 

to 31-12-94 = 75 

to 13-1-95 = 13 

to 14-4-95 = 89 

to 13-5-95 =-27 

to 15-10-95 =154 ) 

359 days. 

300 days. 

279 days. 

That the applicant had accruiered a temporary 

status by serving 240 days in one year several times and 

thereby became eligible for regularisation in Group -Th post 

in terms of the office memorandum dated 10-9-93/Scheme 

1993 of the Central Govt. 

That the applicant begs to state that there are as 

many as 10 permanent vacancies of Group- D post under Upper 

Brahmaputra Division; Dibrugarh in various sites viz, Khoang 

Dillighat, Porbat-Pur, Dholla, Pasi-ghat, Tezu, Nanglamora 

Ghat, Miaon and Namsal. 

That as per the last appointment latter (Annexure -I) 

the life of service is upto 15-10-95 and no extension order 

having been issued,the applicant will be out of employment 

Contd. 3..... 
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since 16-10-95 and thereby the respondent acted arbitrarily 

and illegally for not issuing the order of extension and/or 

regularisation of his service which the applicant entitled 

to,because he had already acauired temporary status. 

5. 	That the applicant served under the respondent during 

last 11 years without being regularised and by this time 

the applicant is overaged for any other Govt service. 

It is therefore humbly prayed that your 

Lordships may be pleased to incorporate 

the aforesaid facts in considering the 

original application for ends of justice. 

Your petitioner as in duty bouns shall ever pray. 

LIST OF DOCUMENTS 

Annexure - 12 : Appointment order dtd. 18-10-93 

for 18-10-93 to 14-1-93 

nnexure - 13 : Appointment order dtd. 12-1-94 

for 17-1-94 to 15-4-94 

nnexure - 14 : Appointment order dtd. 16-4-94 

for 18-4-94 to 13-5-94 

nnexure - 15 : appointment order dtd. 17-10-94 

for 17-10-94 to 13-1-95 

nnexure - 16 : Appointment order dtd. 11-1-95 

for 16-1-95 to 14-4-95 

nnexure - 17 : Appointment order dtd. 28-4-95 

for 17-4-95 to 13-5-95. 

VERIFICATION  

I,Sri Padmanava Roy,S/O Sri S.C.Roy,the applicant do hereby 

verify that the statements made in the above petition are 
to ile 

my knowledge,beliVe and information.I sign this 14th Octo1ber'95. 

Y" 
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ANNEXUPE - 12 

Gram: Forecast. 	 Phone : 20799 

Government of India 

Central Water Commission 

Upper Brahmaputra Division 
P.O. Central Revenue Building 

Dibrugarh - 786003 

No. UBD/Dib/Wc-3(Vol.IX)/93/6674-76 Dated the 18-10-93 

OFFICE ORDER 

As per S.E. G.B. Circle CWC,Guwahati's approval 
order No.A -15017/12(1/89 -Estt. 11/4195 dated 31-10-89 and 
due taetwtigeney urgency of work the undersigned hereby appoi 

nts to Sh.Padma Nava Roy, a temporary post of ad-hoc w/c 

Khalasi for a period of 89 days with effect from 18-10-93 

(F.N.) to 14-1-94(A.N.) on a pay of Rs.750/- p.m. in the 

scale of Rs.750-12-870-EB-14-940/- plus usual allowances as 

admissible from time to time. 

The appointment is purely temporary and will not 

confer any title for further employment. The appointing 

authority reserves the right of terminating theservice at 

any time without assigning reason. 

He would look afteb the Divisional Rest Room of 
the establishment of Executive Engineer, U.B.Division CWC, 

Dibrugarh against the sanctioned estimate. 

Sd/- Illegible 

(R. S.Go&l) 

Executive Engineer 

To, 

Shri P.N.Roy 

Nliapool, Dibrugarh. 

Copy to  

Jccount Branch .tJ.B.Division CWC, Dibrugarh 

J.E. (A) U.B.Divsiofl, CWC Dibrugarh. 

(R.S. Goel) 

Executive Engineer 

0 
0 



I4NNEXUR - 13 

GRAM; FORECAST 
	

PHONE : 20799 

\. GOVERNMENT OF INDIA 
CENTR24I WATER COMMISSION 

UPPER BR4AHM2PUTRA DIVISION 
P.O. CRSBUILDING 
DIBRUGARH - 786003 

No. UBD/Dib/Wc-3(Vol.IX)/93/146-89 	Dated 12-1-1994 

OFFICE ORDER 

As per SE.  BB Circle CTdC Guwahati's approval order 
No. A-15017/12(1)/89 Estt. 11/4195 dated 31-10-89 and due to 
urgency of work the undersigned hereby appoints to shir Pa&na 
Nava Rpy , a temporary post of adhoc W/C Khaiasi for a period 
of 89 days with effect 17-1-9 to 15-4-94(A.N.) on a pay of 
Rs.750/- p.m.in the scale of Rs.750-12-870-Eb-940/- plus usual 
allowances as admissible from time to time. 

The appointment is purely temporary and will not 
confer any title for further employment. The appointing 
authority reserves the right of terminating the service at a 
any time without assigning any reason. 

He would look afteh the Divisional Rest Room of the 
establishment of Executive ngineer, U.B.Division. CWC, 
Dibrugarh against the sanctioned estimate. 

To, 

Shri P.N.Roy 	 (R.S.Goel) 
Naliapool 
Dibrugar1 

Copyto: 
Accounts Branch 7, U.B.D. CWC Dibrugah. 

J.B.(A) I.B.Divn. CWC Dibrugarh. 

( R.S.Goel) 
EXECUTIVE ENGINEER 

I. - 



NEXURE - 14 

Gram: Forecast. 	 Phone : 20799 

GOVERNMENT OF INDIA 
U. B.DIVISION : C.W. COMMISSION 
P.O. Zentral Revenue Building 

Dihrugarh - 786 003 

No. UBD/Dib/Wc-3 (Vol-IX)/94/1905-08 	Dated 16-4-1994 

OFFICE ORDER 

As per Superintending Engineer, B.B1.Circle C.W.C. 
Guwahati's approval order No. A 15017/12(&)/89 -Estt-114195 
dated 31-10-89 and due to urgency of work the undersigned 
hereby appoints to Shri Padrna Maya Roy a temporary post of 
M-oc w/L  Khalasi for a period of 26 days with effect from 
18-4-94 to 13-5-94(A.N.) on a pay of Rs.750/- P.M. in the 
Scale of Rs. 750-12-870-EF3-940/- plus usual allowances as 
admissible form time to time. 

The appointment is purely temporary and will not 
confirm any title for further employment. The appointing 
authority reserves the right of terminating the s ervice at 
any time without assigning any mason. 

He would 1ok after the Divisionairest room of the 
establishment of Executive Engineer, IJ.B.DivisiOn CWC Dibrugah. 

(R.S.Goel) 
Elxecutive Engineer 

U.B.Division: CWC Dibrugarh. 
To: 

Shri P.N.Roy 
c/o Shri Dinabondhu Debnath, 
Garodia Road, Jyoti Nagar. 
Dibrugarh - 1. 

Copy to :- 

1. JE(A)/ccounts Branch/Office Order File No. G-5 
U.B. Division .. WC Dibrugarh. 

Sd/- Illegible 

(R. S.Goel) 
Executive Engineer 

U.B.Division :CWC Dibrugarh 
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NNEXURE - 15 

Grajn:Foreast 	 Phone : 20799 

G0VERN1NT OF IDA 
CENTRAL WATER COMNISSION 

UPPER BRi-IMPtJTRA DIVISION 
P.O. CENTRL REVENUE BUILDING 

DIBRUGI4RH - 786003 

No. UBD/Dib/Wc-3(Vol.IX)/94/8245-48 Dated the 17.10.94 

OFFICEX ORDER 

Due to urgency of work the undersigned hereby 

appoints to Shri Padnia Nava Roy on a temporary post of ad-hoc 

W/C Khalasi for a period of 89 clays with effect from 17-10-94 

to 13-1-95(A.N.i on a pay of Rs.750/- p.m. in the scale of Rs. 

750-12-870-EB-14-940/- plus usual allowances as admissibe 

from titme to time. 

The appointment is purely temporary and will not 

confer any title for further employment. The appointing 

authority reserves the fight of terminating theservice at any 

time without assigning reason. 

He would look after the Divisional Rest Room of 

the establishment of Executive Engineer, U.B. Division, CWC 

Dibrugarh against the scnctioned estimate. 

so!- Illegible 
R.S.Goel) 

Executive Engineer 

To, 

Shri P.N.Roy 

Naliapool 

Dibrugarh. 

Copyto, 

Accounts Branch, TJ.B.Division, CWC Dibrugarh. 

J.E.(A) U..B.Divn. CWC Dibrugarh C/9. 



214NEXURE - 16 

Gram : Forecast 
	

Phone : 20799 

/3 

GOVERNMENT OF INDIA 
CENTRAL WATER COMMISSION 
UPPER BRkIMAPUTRA DIVISION 
P.O. CENTRAL REVENUE BUILI)ING 

DIBRUG1RH - 786003 

No. UBD/Dib/tTc-3/19 3-97 
	

Dated Dibrugarh the 11-1-95 

OFFICE ORDER 

Due to urgency of work the undersigned hereby 

appoints Shri Padma Nava Roy in a temporary ppst of w/c 

Khalasi as ad-hoc basis for a period of 89 days w.e.f. 16-1-1995 

to 14-4-95 (A,N.) at a pay of Rs. 750/- p.m. in the scale of 

Rs. 750-12-870-EB-14-940/- plus usual allowances as admissible 

from time to time. 

The appointment is purely temporary and will not 

coner any title for further employment. The appointing au 

authority reserves the right of terminating to service at any 

time without assigning reason. 

He would look after the Divisional Rest Room of 

the establishment of Executive Engineer, U.B.DivisiOfl, cWC 

Dibrugarh against the sanctioned estimate. 

Sd/- Illegible 

fl L.Dutta 

I/C Executive Engineer 

To, 

Shri P..N.Roy 

Naliapool Dibrugarh. 

Copy to :- 

1. Accounts Branch/JE (HQ)/C-9/O.0.flie No. G-5 

•1- 
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NNEXURE - 17 

Gram :Forecast 

Dibru garh. 

Hone : 20799 

No. UBD/Dib/WC-3/1612-16 
Government of India 
Upper Brabmaputra Division 
Central Water Commission 
P.O. Central Revenue Building 
Dihrugarh - 786002 (Assam) 

Date 28-4-1995 

OFF ICE ORDER 

Due to urgency of work undersigned hereby 

appoints Shri Padma Nava Roy in a temporary post of w/c lQialasi 

as d-hoc basis for a period from 17-4-1995 to 13-5-1995(A.N.) 

at a pay of R6.750/- per month in the scale of Rs.750-12-870-EB 

14940/- plus usual allowances as admissible from time to time. 

The appointment is purely temporary and will not 

confer any title for further employment. The appointment 

authority reserves the right of terminating to service at any 

time without assigning reason. 

He would look after the Divisional Rest Room of 

the establishment of Executive Engineer, tJ.B.Divisiofl, CWC., 

Dibrugarh against the sanctioned estimate. 

To, 

Shri P.N.Roy 	 Sd/- Illegible 

N au apoo 1, Dibrugarh. 	 Executive Engineer 
U.B.Division; cWC Dibrugarh. 

Copy to :- 
1) accOunt Branch/JE (HQ)/C-9/Of f ice order File No. G-5 

fr 



/ 
I . 	

14- 

H \ icaster 

IN THE CENTRAL ADMN. TRIBUNAL, GUWIHTI BENCH 

9. :i.95 
0. A. 241/95 

Shri Padmanava Roy .... Petitioner 

-Versus - 

Union of India & ors. ... Respondents 

In  he matter of :- 

Statement-in-reply petitioner to the 

written statement. 

The humble petitioner above named, 

MOST RESPECTFULLY SHEWETH :- 

That the petitioner in reply to the everrnnts 

made in the written statements reiterates, and asserts 

the statements made in the original application and 

rejoinder thereto and denies all contrary statements :- 

It is specifically denied that there is no vacancy 

available in the upper Brahrnaputra Division C.W.C. Dibrugarh 

as contended in para 8(1) of the written statement. The 

petitioner asserts that 12 posts are lying vacant in that 

division. 

That the petitioner further states from the office 

of C.W.C.Dibrugarh ° Staff Position return " are being sent 

regularly for every month to the Superintending Engineer, 

C.t4.C.Guwahati, from the said staff position return of 

last 6 months, particulars of post, vacancy position in the 

Upper Brabrnaputra Division C.W.C. will be available. 

Contd. 2. . . . . . 

I 
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That as per C.W.C. norms, against each site 

minimum two staff is required and there are 31 site and 

minimum requirement of Khalasi is 62 if the Dibrugarh 

Division. Presently 50 posts are filledup by regular 

employee and rest are lying vacant since last 5-6 years. 

That the petitionar beg to state that there are as 

many as 17 - Work Charge employees who are working since 

last 12 years to 3 years. On seasonal basis and as such it 

is evident that there is substantial posts against which 

services of work charge employees are wit utilized depriving 

their letitimate claim of being regularised. 

That the petitioner begs to state that there are 

3 discharge sites in upper Brahrnaputra Division namely, 

Chenimari, Sibsagar and Chaldhowaghat where minimum required 

employees are 3 in each site so actual vacancy eeti-

position is even more then 12. 

It is therefore prayed that your Lordships' 

may be pleased to direct the Respondents 

to produce the tiStaff  Position Return' 

of last 6 months of Upper Brahmaputra 

Division and be pleased to consider the 

matter in the light of the facts stated 

above. 

And your petitioner duly bound shall ever pray. 

/ 

Verification. 



VERIFICATION 

I Sri Dibakar Das /o Late Bhupa]. Ch.Das 

The petitioner do hereby solemnly affirm and declare th 

that the averments made in para 1 to 5 are true to my 

knowledge belief and information. I sign this verification 

this 9th day of November 1995. 

JafL 	,c' 
Signature. 

I..' 


